‘stryction of new lines till our financial
, position improves.

Mr. Speaker: All these are sug-
gestions.

Shri Joachim Alva: Only one more
question, 8ir. It is important.

Mr. Speaker: Every question is im-
portant.

Shri Joachim Alva: Was the Hubli-
Karwar line ever put up before the
Railway Board and has the Board
rejected it or asked the Mysore Gov-
ernment about the feasibility of this
much desired line?

Shri Jagjivan Ram: There is no
question of rejecting any line. There
are quite a number of lines which
have been surveyed and there is
every chance that if our flnancial
position and material position im-
prove, we may undertake the cons-
truction of some of these lines. To
say that the Board had examined
and rejected will not, therefore, be
correct.

Shri Ranga: Is it not a fact that
his predecessor had announced that
the Railway Board were very keen
to take up this line? This was ex-
pected to be a link among the three
States at that time and two States
at present—XKarnataka and Bombay.
How is it that the Government had
failed to get this thing included in the
Second Plan. It is not also expected
to cost too much?

Shri Jagjivan Ram: The Govern-
ment has not failed to get it included
in the Second Plan. As the House is
aware, the Railway Ministry wanted
more than Rs. 1400 crores and the
Planning Commission sanctioned
Rs. 1125 crores only. Many of these
schemes which were included in the
Railway’s Second Plan had to be
dropped. It is not minimising the
importance of any particular line
that is being suggested in this House.
Let us hope that our financisl posi-
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able to underiske, the
of some of those lines.

Rallway Employecs Peasion 8Scheme
+

Shri Tangamani:

Shri Nardeo Snatak:

¥hri Vajpayee:

Shri 8. M. Banerjee:
| Shri Dalfit Singh:
| Shri Prabhat Kar:

Will the Minister of Rallways be
pleased to state:

(a) the total number of Railway
employees who have so far opted.
for pension;

(b) the number of employees who
have not so far indicated their op--
tion;

*1116.

(¢) whether any representations
have been received from Railway
workers and their organisations for
modification of the Pension Scheme;

(d) whether there is any anomaly
as regards the applicability of the:
Scheme among the various classes
of employees; and

(e) if so, the reasons and what steps:
are contemplated to remove the ano-
maly?

The Deputy Minister of Railways:
(Shri Shahnawaz Khan): (a) and (b).
Out of about 114 lakhs railway ser-
vants eligible to exercise their option,
1187 have so far opted for pension.

(¢) None from any recognised
labour organisations.

(d) None has come to notice so far..
(e) Does not arise.

Shri Tangamani: In view of the
fact that only a small fraction of the
workers have preferred this pension
scheme because of the more favour-
able facilities they get under the-
Provident Fund and Gratuity schemc,.
will the Government reconsider the
question of introducing the pemlon
scheme?



© e Wiuler  of Rallways - {Wrt
Jagiivan Eam): 1 will not agree with
the inference that the hon. Member
has tried to draw in the question.
The low percentage of the number of
persons whose option has been ex-
ercised up till now is due to the fact
that proper publicity was not given
to the Pension Scheme, We have got
the Pension Scheme transiated in
Hindi and in all the regional lan-
guages. The period of option has
wlso been extended. There is no
doubt that the Pension Scheme is
more favourable than the Provident
Fund scheme. If it is properly ex-
Pplained to the class III and class IV
employees, I am sure a very large
number of them will opt for it.

Shri Tangamani: Is it not a fact
that whereas other Central Govern-
ment employees are getting 8 annas
in a rupee by way of pension only
8 annas in the rupee is extended to
the railway employees and, whereas
they were getting 8-1/3 per cent. of
the basic pay plus half dearness
allowance as Provident Fund contri-
‘bution, if the total is worked out a
class IV employee will incur a loss
of at least Rs. 1000?

Shri Jagjivan Ram: That is not
correct. The Pension Scheme in the
Railways is on a par with all other
Government Departments. In the case
of class IV employees, where we found
that in respect of an employee who
has put in more than 30 years of
service the pensionary equivalent of
the Provident Fund and gratuity will
be slightly less, we have made pro-
vision to give Rs. 200 extra for every
year of completed service and, tffBre-
fore, it more than compensates.

¢ Shri Tangamani: In reply to part
{c) of the question, the hon. Deputy
Minister stated that no anomaly exists
today, May I know whether the
organisation of class III employees or
some class III employees themselves
have approached the Rail Minis-
try saying that the qualifying period
of 30 years does not include the tem-

case of anomaly but a suggestion for
giving  further privileges. The
Pension Scheme, as I have stated
already, is the same as it is applicable
to all other Government servants in
the various Ministries. What the hon.
Member is suggesting is something
like amending or revising the exist-
ing Pension Scheme; it is not a case
of anomaly.
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Shri 8. M. Banerjee: From the
statement of the hon. Minister it s



vu-ious railwaymen's unions and
federations with a view to see that
the Pension Scheme is a successful
one and its implications are also
discussed?

Shri Jagjivan Ram: I do not think
there is any necessity for such a dis-
cussion. The Scheme, as has been
finalised, is before the railway em-
. ployees and also those who take in-
terest in the trade unions of the rail-
way workers. If their objective is to
examine whether this Scheme is
really more beneficial to the railway
employees, especially to the less paid
railway employees, they should edu-
«<ate the workers and also advise them
to opt for the Scheme which will be
more beneficial to them,

Shri Prabhat Kar: May I know
whether the Southern Railway Labour
Union after their conference have sent
a comprehensive scheme for the
amendment of this particular Pension
Scheme?

Shri Jagjivan Ram: 1
knowledge,

Shri Tangamani: rose—

have no

Mr. Speaker: I am going to the next
question. The hon. Minister has
already stated that it is the same
Scheme that applies to all other Gov-
ernment servants. Evidently, hon.
Members want to have it changed
and modified. They have suggested
it openly and indirectly, but the hon.
Minister is adamant about his own
attitude.

Shri Tangamani: There is one more
point, Sir.

Mr. Speaker: I always allow four
supplementary gquestions to be put
by the hon, Member; even then he is
not satisfied. He must be satisfled
with the various other questions.

Shri 8. M. Banerjee: You have
allowed only one question, Sir.

i

mw
mm

. uul!mto&rl

them five. Wewmmlotothéﬂu
question.

Procurement of Rice iIn Andhra
Pradesh

+
1719 Shra Rajagopala Rao:
°\ Shri Rami Reddy:
Will the Minister of Food and
Agriculture be pleased to lay a ffute-
ment showing:

(a) what are the Districts in An-
dhra Pradesh declared by Govern-
ment as ‘Specified Areas’ for the
procurement of rice;

(b) what is the total quantity of
rice and paddy offered by the mil-
lers in Andhra Pradesh since the
revision of the prices of rice in De-
cember, 1957;

(c) whether there are any offers
from the rice-millers from the Dis-
tricts other than the ‘Specified Areas”
for the sale of rice; and

(d) what is the basis on which the
price of paddy and rice is fixed?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) to (d). A statement is laid on the
Table of the Lok Sabha {See Appen-
dix VII, annexure No. 110.}

Shri Rajagopala Rao: May I know
whether the prices are fixed in the
interest of the consumers or in the
interest of the producers?

Shri A. M. Thomas: We are not
fixing prices either at the requcht
of the consumer or the producer; we

‘fix prices having regard to the con-

ditions existing now, and also not to
prejudice either the consumer or the
producer.

. Speaker: Boﬂ:thacommer
lndthepmduoer





